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IN THE HON’BLE COURT OF, LD. ACMM, TIS HAZARI, DELHI

In &% matter of

Registrar of Companies

Delhi & Haryana

IFCI Tower, 4" Flocr, 61, Nehru Place, New Delhi
Complainant

V/is

1. Mr. Kunj Kishore Chaturvedi
X-13, Top Fleer, Hauz Khas, New Delhi-110016

2. Mr. Bhuvnesh Chaturvedi
X-13, Top Floor, Hauz Khas, New Delhi-110016

3. Mr. Rakesh Chaturvedi
X-13, Top Floor, Hauz Khas, New Delhi-110016

4. Mr. Mukesh Chaturvedi
X-13, Top Floor, Hauz Khas, New Dethi-110016

Accused

Complaint under secticn - 209(A}8) of the Companies Act, 1956 for contravention of
section 209(A) of the Companies Act, 1956

The Complainant, most respectfully submits as under:




Ladl

ROC vs Kunj Kishore Chaturvedi
CC NO. 320/3

21.01.2014
Present. Mé. Kusum Yadav, company prosecutor for complainant.

Process ufs 82 Cr.P.C. Against the accused no.2 to 4 has already
been executed through pubfication in daily news paper “Rashtriya Sahara” date
19.12.2013. Despite expiry of statutory period of 30 days, accused no.2 Bhuvnesh
Chéturvedi, no.3 Rakesh Chaturvedi aﬁd no.4 Mukesh'éhaturvedi did not appear.
Hence, they are declared proclaimed offender. ,

Now file be consigned to the record room aﬁyd'-lfae Summoned tfak

whenever accused are apprehended or produced before the court. -~ /
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